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qEF TREEH i ST A

7% faeef, 15 6, 2025

FTAT. 2177(A).—F1T qLHE, TEA TEE AfAf 7w 1956 (1956 7 48) (" =zo# za%
THET Sh ATATTAH Fgl TAT &) T 1T 3F it IT-8TT (1) BT T&T ATHRIT T TINT Fd g, Tg THTETH
BT ST % TTq 6 AEe TST & gARanT o § NH100 & f6.#1. 4 7 6.1, 48 (Sruarust gamam)
TH F -GS & A (ATSEH/IeE oNeeT Aigd 2-AA/4-A7 FT 9T (), AT, Taee 3T
ST % AT YA & o0 ag i srater § e wfer i S aqeEt & R v &, v afv w7
ST A % AT AT T FTTOT FTAT 8 |

HTE AT ZATh, 1 I W § Raag g, 3 Afefa 1 4 37 6 S7-am (1) F el qE i
SIS o TorT UHT 9/ 3 STFNT 92 TS0 H 36 ATSGAAT 6 TR 0l AG § hHE & & AL Ta={ 1
AT e T T |

UHT T AT 988 AT, 797 [RRede o UhHhere e &l offed 9 § Te&qa f

SITORTT 3fY IHH 39 e A i fohT STuar i werq wrfaerT<y, smafrerat ot SAfhra =9 7 47 et
fafers T9aw T g9 S FT SG9Y T oY UHT A=At & gAars & TET a°7 UHT 7 AT FA &
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TETY, TS e &F, OF Teqm Ty raeds Tae, A<l g0 AT af di ol STqaTd HT T a7

ST T AT |

I AT T AT 3T T IT-ATT (2) F AT weArw yrtes ey g AT #wre oft swaer

faw g |

TH ATAGAAT & AT A ATAT qH 6 L@ T (T A TAT THTHRT 6 I wAAT |
YA & AT 39HT [aag =gt grer Adreqor frar ST aerar € |

ATLAT

ATEE T % gorran forer & NH100 & F.f. 4 & .41, 48 (Sruerusit gamam) & forg s &t e

FTAT HEAAT T d ATAT HLAAT Agd A HT Herd e |

TS FT AT TGS IEREIGIEEEEIREIR

W AL HEIT I #T IFR || f I S EEIERT CCE R ER T

e (BT 5T) (FFRT)

1 2 3 4 5 6

ATA® T ATH; SEATRAT
AT T A1 ARAT
1 874 EEIRGED) REIGSED] 0.0080001 ( T=¥) 0.0032376
qTF T ATH: TE
UEE KIS CUI
2 2212 st (Rsf) ([ 0.0339943 (FF2) 0.0339943
AT T A1 gLAT
3 4019 EEIRGED) e 0.0319999 ( T=T) 0.0129502
T 1 719 fRat
4 656 EEIEED! TTT 0.0250001 ( T#¥ ) 0.0101174
T T A1 1% @IaT
5 1055 st (Fsfh) o= 0.028 (Fa7) 0.028
6 1071 et () o= 0.069 (Fa7) 0.069
7 1199 st (Rsf) ([ 0.0080937 (%) 0.0080937
8 970 EEIEED! TTT 0.0024282 (F7X) 0.0024282
UIEEAKIEHETTIEY
9 700 EEIRGED) Tie-11 0.0020235 (gF7X) 0.0020235
10 719 EEIR(EED I CIG] 0.0121408 (FF) 0.0121408
11 722 st (Rsft)  [lam 0.0169972 (FF27) 0.0169972
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12 967 RERGEUIEIEE 0.0230676 (FFa¥) 0.0230676

T & AT TqAT

13 1624 BERGEUVIEIEE 0.0105221 (FF<a¥) 0.0105221

14 1733/2647 EEIRIGED) EE 0.0234723 (#X) 0.0234723

15 2263 GERGEUVIEIEE 0.0364217 (FF7¥) 0.0364217

16 2288 EERGEEU N EE 0.0121405 (F) 0.0121405

AT T AT fawprg

T &7 T TS G

17 473 REGEUINIELE 0.0040469 (FF7¥) 0.0040469

T &1 AT IAEAT

18 53 RERGEUVIEIEE 0.013 (FFR) 0.013

T &1 AT ATl

19 239 GERGEUINEELE] 0.002 (FF7) 0.002

TH T ATH: GATAEHT

T & AT WA

20 34 st (7)) |eie/ée dar 0.018 (T#X) 0.0072845

T &7 A FreaR gs

21 233 EEIEED! TTT 0.003 ( TFY) 0.0012141

22 278 faoft (et |oie 0.0080001 ( T=#¥ ) 0.0032376

T 7 ATH: ST

23 296 faeft (Fsft)  |loe 0.0259004 (FFa¥) 0.0259004

T T 7T SATETIT

24 1351 el (Bsfl)  |jgem 0.161874 (3F4%) 0.161874

T T ATH: A%

25 4701 REINGEY IR 0.1549999 ( T ) 0.0627276

26 4919 GERGEUVIEIEE 0.0499999 ( TFT ) 0.0202347

27 6008 faeft (Fsfl) (o= 0.0319999 ( TFY ) 0.0129502
Total 0.6190771

[®T1. &. RW/Ranchi/LA/0.00 to 48.00/NH-100/JHR/3A]
g ™, fATeE
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MINISTRY OF ROAD TRANSPORT AND HIGHWAY'S
NOTIFICATION
New Delhi, the 15th May, 2025

S.0. 2177(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH2100 in the
stretch of land from Km. 4 to Km. 48 (DLAO Hazaribagh) in the district of HAZARIBAGH in the state of
JHARKHAND, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, District Land Acquisition Officer in
writing and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of
being heard, either in person or by a legal practitioner, and may, after hearing all such objections and after making
such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the
objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be
final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures falling NH100 in the stretch of land from Km. 4
to Km. 48 (DLAO Hazaribagh) in the district of HAZARIBAGH in the state of JHARKHAND.

State: IHARKHAND ||District: HAZARIBAGH |
SI. No. |[Survey/Plot Number|| Type of Land (|Nature of Land Area Area
(in Local Unit) (in Hectares)

Lt | 2 | 3 [ 5 I 6 |
|Ta|uk: Tatijharia |
|Vi||age: Jharia |
I |l874 ||Private |IMakaan Sahan ||  0.0080001 (Acre))|| 0.0032376|
|Ta|uk: Daru |
|Vi||age: Jinga |
2 |[2212 ||Private |[Tand || 0.0339943 (Hectare)|| 0.0339943|
|Vi||age: Harli |
3 |l4019 ||Private |[Tand [ 0.0319999 (Acre))|| 0.0129502]
|Vi||age: Chiruan |
l4 |l656 ||Private ||[Tand || 0.0250001 (Acre )| 0.0101174|
|Vi||age: Darukharika |
5 |[1055 ||Private |[Tand I 0.028 (Hectare)|| 0.028|
l6 l|l1071 ||Private ||[Tand I 0.069 (Hectare)|| 0.069)
7 [[1199 ||Private |[Tand |[ 0.0080937 (Hectare)|| 0.0080937|
I8 [lo70 ||Private |[Tand || 0.0024282 (Hectare)|| 0.0024282|
IVillage: Karbar |
lo |[700 ||Private |[Tand-n |[ 0.0020235 (Hectare)|| 0.0020235|
10 719 ||Private |IDhan || 0.0121408 (Hectare)|| 0.0121408|

11 722 ||Private ||Dhan || 0.0169972 (Hectare)|| 0.0169972)|
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12 ||067 ||Private ||[Tand || 0.0230676 (Hectare)|| 0.0230676)|
IVillage: Goplo |
13 |[1624 ||Private |[Tand |[ 0.0105221 (Hectare)|| 0.0105221]
14 |[1733/2647 ||Private |[Tand || 0.0234723 (Hectare)|| 0.0234723|
|15 ||2263 ||Private ||[Tand || 0.0364217 (Hectare)|| 0.0364217|
16 |[2288 ||Private |[Tand |[ 0.0121405 (Hectare)|| 0.0121405|
[Taluk: BISHNUGARH |
|Vi||age: Badikharna |
17 [l473 ||Private |[Dhan [ 0.0040469 (Hectare)|| 0.0040469)|
|Vi||age: Chalnia |
18 |ER ||Private ||[Tand I 0.013 (Hectare)|| 0.013]
|Vi||age: Alpito |
19 239 ||Private |Tand/Makan || 0.002 (Hectare)|| 0.002|
|Taluk: Hazaribagh |
|Vi||age: Manjhli Karbe |
120 |34 ||Private |[Tand/Int Diwar || 0.018 (Acre )| 0.0072845)|
|Vi||age: Silwar Khurd |
21 233 [Private [Tand [ 0.003 (Acre ) 0.0012141]
22 ||278 ||Private ||[Tand || 0.0080001 (Acre )| 0.0032376|
|Vi||age: Chhaya |
23 ||296 ||Private |IDhan || 0.0259004 (Hectare)|| 0.0259004]
|Vi||age: Banahapa |
|24 [|l1351 ||Private |[HOUSE | 0.161874 (Hectare)|| 0.161874|
|Vi||age: Meru |
|25 ll4701 ||Private ||Parti/Tand || 0.1549999 (Acre )| 0.0627276|
26 |l4919 ||Private |[Tand | 0.0499999 (Acre)|| 0.0202347|
27 |l6008 |[Private [Tand [ 0.0319999 (Acre )| 0.0129502
| Total|| 0.6190771|

[F. No. RW/Ranchi/LA/0.00 to 48.00/NH-100/JHR/3A]

SHAIKH AMINKHAN, Director
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